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INTRODUCTION 

I, the Chairman of the Public Accounts Committee as authorised 
by the Committee, do present on their behalf this Nineteenth Re
port on action taken by Government on the recornmendations of the 
Public Accounts Committee contained in their 53rcl · Re
port (Eighth Lok Sabha) o:n Avoidable extra expendiutre on the 
pur·chase of cross-bar telephone exchange equipment for various 
exchanges. 

2 .. The Committee have not agreed with the .conclusion arrived 
at by the o·ne man Committee that the extra expenditure of 
Rs. 1264.-01 lakhs that had to be incurred for the procurement of 
1,70,000 lines was entirely due to the circumstances prevailing in 
the . international markets and obviously were not foreseeable or 
avoidable. The Committee have found that under the then exis
ting cir·cumstances it was a miserable failure of the Department 
of Telecommunications not to take timely steps for the necessary 
foreign exchange and obtaining the financial sanction. The Com
mittee have been of the firm opinion that the delay in finalising 
the main tender of 1.34 lakh lines has resulted in huge avoidable 
expenditure to the tune of Rs .. 1264.01 lakhs. The Committee 
have strongly deprecated the lackadaiskal approach on the part of 
the Department of Telecommunications in processing their well 
established requirements and also their utter lack of concern for 
the financial interests of the country. In the opinion of the Com
mittee the Department will learn a suitable lesson from the sad 
experience in this case and take all corrective steps in the light of 
the comments contained in their 53rd Report (8th Lok Sabha) so 
as to obviate the chances of such recurrence in future. 

3. The Report was considered and adopted by the Public Ac
counts Committee at their sitting held on 11 January, 1991 Minutes 
of the sitting form Part II of the Report. 

4. For facility of reference and conve·nience, the recomme·nda
tions of the Committee have been printed in thick type in the body 
of the Report and have also been reproduced in a consolidated form 
in Appendix II of the Report. 



t vi) 

5. The Committee place on record their appreciation of the 
assistance rendered to them in the matter by the Office of the 
Comptroller and Auditor General of India . . 

N:sw DELHI; 

J aniwry 24, 1991 

Megha 4, 1912 (S) . 

SONTOSH MOHAN DEV, 
Chairman .. 

Public Accou'!'lts Committee 



CHAPTER I 

REPORT 

1.1 This Report of the Committee deals with the action taken by 
Government on the Committee's recommendations/observations 
contained ih their report* on Avoidable extra expenditure on the 
purchase of cross bar telephone exchange equipment for various 
exchanges. 

1.2 The 53rd Report which was presented to Lok Sabha on 6 
August:, 1985 contained J.7 re-commendations. Action Taken notes on 
all these recommendations/ observations have been received from the 
Ministry of Communictions (Deptt. of Telecommunications) and these 
have been broadly divided into two categories as indicated in Appen
dix I. 

**Delay in finalisation of orders 

1.3 The requirement of local telephone exchange equipment and 
its availability from indigenous production in the context of 'Agreed 
Programme of Development' for the 5 year period 197'3--83 was 
reviewed in May 1978. The requirement was then estimated at 15.27 
lakh lines against the likely supplies of 10.6·6 lakh lines from indigen
ous sources. The shortfall thus estimated at 4.61 lakh lines was 
provisionally proposed to be met from various sources including 
import of 2.94 lakh lines under various credits under World Bank/ 
OECF during 1979-80- to 1982-83. Action for bridging the gap by 
imports for meeting requirements of 1979-80 and 1980--81 comprising 
of J..34 lakh lines of cross-bar exchanges equipment and 10,000 lines 
of electronic SPC exchanges (Total 1.44 lakh line·s) was taken, 
whereas import requirements for 1981-82 and 1982-33 were left to be 
considered later. 

1. 4 In the notice for tender (NIT) issued on 4-10-1978 for import 
of equipment, provision was made for import of 1.34 lakh lines of 
cross-bar exchanges to cover the gap upto 1980-81. 

1.5 Provision was also made in the NIT for an opticn for placing a 
repeat order on the same terms and conditions for addition of 1.7 lakh 
lines to cover the requirements upto 1982-83 provided such option 

*Fifty third R~port (8th Lok Sabha) on Paragraph 17 of the Report of Comptroller 
and Audtior General of India for the rear 1983-84,Union Govt. (Posts & Telegraph). , 
**SI. Nos . 7, 9, I 1, 13, & 16 - Paragraphs l · 55, 1 · 57, 1 · 59, 1 · 61 & 1 64 of the 

53rc'l Report. 
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was exercised not later than one year from the date of complete 
supply of equipment under the original order. In fact, the letters of 
intents issued to the three foreign suppliers on '7-12-1979 also contained 
a specific provision in this behalf. 

1.6 The Committee had observed in their 53rd Report that in 
addition to the import of 1.34 lakh lines for 1979-80 and 1980-81, the 
need to bridge the gap for 1981-82 and 1982-'33 through frnports was 
patent at aU points of time while assessing requirement of local tele
phone exchange equipment and its likely availabiliiy from indige
nous production at both the reviews made in may, 1973 for 1978-83 
and then in November 1979 for 1979-84. So ~nuch so that on 18[ 
20-7-1978 tentative programme of import of 2.94 lakh lines of cross
bar exchanges was finalised and even list of exchanges for four 
years 1979-83 was identified and tentative targets for commence
ment of installation were also indicated. Furthel' while making the 
proposal to undertake firm action for import of 1.34 lakh lines of 
cross-bar exchange equipment to cover the gap for 1979-80 and 1980-
81 with imports, the gap for 1981-82 and 1982-83 was left to be covet
ed after a fresh review later, which was in fact made in November, 
1979 

1. 7 The following data indicate the time taken by the department 
in finalising the tender for 1.34 lakh lines: 

(I) Tenckr an rnuncca 4-10-1978 

(2) Tender opened s 29- l-1979 

(3) Tender Evaluation Committee (TEC) set up 29-1-1979 

(4) Report submitte by TEC . 30-4-1979 

(5) Report submitted by tl1e study team after visit to Japan 5-6-1979 

(6) Rt::part subm\tted by the High level Com•nittee on pfacing of 
orders . · 24-7-1979 

(7) L·~ llcrs of tntent released by the Department . 7-12-1979 

(8) D-!tailecl orders issued 21-5-1980 (firm 'C') 

17-7-1980 (Firm 'A') 

24-7-1980 (firm 'Bf) 

1.8 As a result of delay in the issue of detailed orders for supply 
of 1.3'± lakh lines all the three firms expressed their inability to 
supply additional equipment under repeat order clause, on the pro
curement of which an extra avoidable expenditure to the tune of 
Rs. 1264.01 lakhs had to be incurred. 
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1.9 Commenting upon this avoidable expenditure of Rs. 12(i4.01 
lakhs, the Committee in paragraph 1.55 of their 53rd Report J:ecom
mended as follows: 

"The question for which a satisfactory answer is required by 
the Committee is: why action for processing of repeat order 
for 1.7 lakh lines was not iDitiated simultaneously with the 
floating of indent for import of 1.34 lakh lines pending 
further review of the overall requirement later on when 
the need for import of this much cross-bar equipmen t. had 
a1ready been establishec} and even a decision had also been 
taken during further review in November, 1979 that the 
crossbar equiment should be obtainer!. upto 1982-'8·3. The 
Committee find that there is absolutely no acceptable 
explanation forthcoming from the Department. The 
supplies could have been staggered over a period to tailor 
out financial arrangements. The Secretary, TelecomnrnnL 
cations, admitted during evidence that if the repeat pur
chase order had been placed earlier, we could have got the 
equipment at the lower price. The Committee, therefore, 
have no choice but to concur with the Audit observation 
that the delay in finalising the main iencJ.er of 1.34 lakh 
lines resulted in huge avoidable expen".litl.Jre to the tune of 
Rs. 1264.01 lakhs. The Department, of Telecommunications 
is squarely responsible for this costly lapse. The least that 
the Committee expect is that a high level enquiry must be 
conducted expeditiously to pinpoint the responsibility for 
this lapse and action must be taken against. the officers 
responsible for this costly lapse and the steps taken in 
that directon intimated to the Committee. 

1.10 In paragraph 1.57 of the 53rd Report, the Committee had 
emphasized upon the Deartment the need to examine the methodo
logy of periodical reviews of requirements of various types of equip
ment for the country's te~ecom network so as to make it more rea
listic. 

1'. ll. In paragraph 1.59 of their 5·3rd Report, the Committee had 
also desired the Department to prescribe a suitable realistic time 
limit within which tenders should be finalised. 

1.12. In paragraph 1.61 of their 53rd Report the Committee had 
also observed· that the entire process of study, evaluation and a·ccep
tance of tenders could have been simplifietl in a very realistic and 
business like manner and the inordinate delay could have been 
easily avoided. 
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1.13. In paragraph 1.64 of their 53rd Report, the Committee had 
recommended as follows: 

"The Committee have no doubt that inordinate delay on the 
part of the Department in finalising the main order was 
the real cause for the suppliers to refuse to accept the 
repeat order. The Committee cannot accept .the Depart
ment's pleading of the case on behalf of the sup
plier firms that they would not have insisted on price 
increase but for the unprecedented price rise in the in
ternational market due to increase in oil prices. This 
was not :foreseen . " 

1.14 . In pursuance of the aforesaid recommendation of the 
Committee, the Government of India had '~appointed Shri S. N. 
Ranganathan, Retd. Member (TD), Telecommunications Board as 
a one man committee. The terms of reference of this Committee 
were as follvws: 

"(a) To pin point the responsibility ':for the lapses resulting 
in avoidable expenditure of Rs . 1264.01 lakhs in connec
tion with ordering of 1.34 lakh lines. 

(b) To examine the methodology of periodical review of re
quirement of various t ypes of equipment for the coun
try's network so as to make it more realistic. 

(c) To review the present prvcedure, process of study & eva
luation of tenders and indicate action to be taken to 
simplify the same and make it more realistic and business 
like so as to avoid inordinate delay .. " 

1.15. The ~' one-man cmnmittee in its Report has opined that the 
extra payment that had to be made for 1,70,000 lines, was entirely 
due to the circumstances prevailing in the international markets 
and obviously were not foreseeable or avoidable. Reference 
has been drawn by the o·ne-man Committee to a meeting 
held on 6-7-1978 in the Finance Minister's Chamber when Finance 
Minister, Minister of Communications, representatives of the Minis
try of Communications, Department of Electronics and the Plan
ning Commissi·on participated. Para 9 and 10 of the Report of the 
one-man Committee read as follows: 

"It was also decided in this meeting that the P&T Department 
could be permitted to go ahead with the import of 
1,34,000 lines of cross bar exchange equipment by floating 

*Not vetted by Audit. 
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global tenders. It was further agreed that the P&T De
partment would be permitted to invite global tenders 
for setting up of 10,000 lines local exchanges of SPO 
electronic type in addition to S'Ome electronic trunk au
tomati'C exchanges and s"Ome electronic Telex etc. 

Thus, at this stage foreign exchange funding was available 
to cover 1,34,000 li11es of import of local cross bar ex
changes and the Government had also approved of pur
chase of only 1,34,000 lines of cross bar equipment. Ac
cordingly the DCT proposed floating tenders under the 
World Bank procedures for 1,34,000 lines covering the 
requirements of 1979-81 leaving 10,000 lines for electro
ni'C exchanges. The balance requirements upto 1981-83 
approximately 1,70,000 lines was also proposed to be in
cluded in the tender under an optional clause. The files 
do not indicate the exact reasons for including this 
optional provision as neither foreign exchange was avail
able nor was financial sanction obtained for this purpose. 
Apparently the reason was to cut ·out the formalities of 
inviting fresh tenders and evaluating them and which 
also would avoid the possibility of different kinds of 
equipments being imported for the future requirement." 

1.16. In the matter under consideration, it is also pertinent to 
bring out the following contents of *Paragraph 27 (d, g and h) of 
the one-man committee report: 

(d) The fact that the 1,70,000 lines mentioned in the option
al clause was tentative is borne out by the fact that the 
list of exchanges and their capacities as originally indi
cated in files underwent substantial changes when the 
orders came to be placed. 

(g) The contention of the suppliers that they would not be 
able to supply, under the optional clause 5.3, equipment 
upto 1,70,000 lines owing to long lapse of time is not 
tenable as such opt ional orders could be placed till one 
year after the last supply under the original order which. 
as originally indicated in the tender would have been one 
year after end of March, 198·1 (as original supplies were 
required during 1979-80 and 1980-81) i.e. March 1982. 

(h) So the real and only reason appears to be the steep rise 

"""·--· - - ·-------··----
~Not vetted by Audit. 
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in international market of raw materials arising out of 
the rise in oil prices and fall in yen value witnessed dur
ing 1979-80 although the tenderers kept on extending the 
validity of their tenders for 1,34,000 lines at the same 
prices . It appears that while they showed interest in 
getting orders against the requirement of 1,34,000 lines 
their interests had waned for further orders for which 
they had not apparently planned the production at that 
time. 

1.17. At the instance of the Committee, the Ministry of Com
munications (Department of Telecommunicafrons) furnished on 27 
June, !?190 the following latest position with regard to the aforesaid 
specific recommendations of the Committee in the light ·of the one
man Committee Report: 

·---------·--- ----·-· ··-------

Para No. Committee 's observa tion 
of the 
53rtl Re-
port of 
PAC 

1·55 

l · 57 

2 

High Level Enquiry to 
pjnpojnt the responstbi
l i ty and suggest steps ta
ken in tlrnt direction 

The Committee woufd 
a lso like the Department 
to examine the metho
dology of periodical re
views of requirements of 
various types of equip
ments. for the country's 
Telecom Net work so as 
to make it more realistic. 

Recommendations of one Action Ta ken by the 
Man Committee (Brief) the Department 

3 4 

Tn pursuance of PAC's No further action due 
recommendation , 'One 
Man Committee was con
sti tu!cd. The report of 
the Committee WilS recei
vecl. The Committee opi 
ned that the extrapayment 
that had to be made for 
1,70,000 I ines was enti
rely due ~o the circumsta
nces prevailing in the in
ternational , markets and 
obviously were not for
e.;ecabl e or avoida ble . 

A detailed examinations Based on t.he report of 
and review of al J aspects >•TCfL and departments 

of mater ial managements experience maPY i mprot
was enrrustcd to TCIL. vemen the have been made 
M/s TCIU' has accordin- in material management 
gly studied all aspects of and Telecom Stores or-
material managmeut of ganisation. Computerisa-
DOT and submitted ils ti on has been introduced 
report. DOT may take alld is being further ex-

necessary steps to ensure paneled to exercise grea
t hat the recommendations ter control and co-ordina
ar ~ effec1ivcly implemen- ti on. For of ~astim• of 
ted . requirement being done 

in systematic manner. 

*Telecommunication Consultants India. Ltd. 



l · 59 

\· 61 

.l · 64 
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2 3 

The Department should All steps have to be effec
prescri be a suitable real i- tively taken to ensure tlrn t 
slic time limit within which the processing of procure
tcnders must be finalised . rnent cases takes least pos-

sible time. It is, therefore, 
necessary to continuously 
monitor the progt·ess of 
each purchase case. 

1. Computerisation of 
tenckr evalua'ion m'1y 
prove benefi cial. 

4 

For all . major cases a 
monthly ·review is being 
done and a statement of 
giving status of each 
major tender is being cir
cuiated for effective 
monitoring. 

1. This is being gradu-
a lly implemented. 

The entire process of stu
dy, evaluation and accep
tance of tenders could 
have been simplified in 
a very realistic and busi
ness like manner and the 
inordinate delay could 
have been easily avoided. 

2. Floating of tenders for 2. 
instruments on not 

YariousPJanuing Sec
t ions of DOT have 
been instructed to 

send their requirement 
for the period April 
to Seplember by 31st 
October and for the 
requirement for Octo
ber to March by 301 h 
April. 

more than two occasi
ons in a year. 

3. While nominating 3. it is being implemen-
mcmbers to any TEC, the tcd. TEC's are issu-

continued availability cd suitable guidelines 
of the officer chosen and the ti meframe iu 
through our its term w:1 ich evaluation re-
may be checkt'd up. port is to be finalisrd . 

4. Officers who are furn is- 4. Implemented. 
hcd tender documenr.s 
sl10uld be provided 
with necessary almir-
ahs ct c.underlcck and 
Key. 

5. Withdrawal of tender 5. Suit;1blc instruction 
documents from TEC issued. 
Members and maintain-
ing one copy of tender 
document~ in TRC for 
record. 

The Co'l1mitlc~ l1ave 110 
doubt that in::i~di.11 ·.1te des
fay on the ·Port of the De
partment in fina lising the 
111ain order was the real 
cause for the suppliers to 
refuse to accept the repact 
Order. The Com1nittce 
cannot accept the Depart
ments pleading of the 

For this a:lditiomll require- Ac:ion to peace order 
ment no foreign exchange expeditiously already 
funding was available or being taken as indicated 
allocated. against para~ 1 · 57 and 

I 6 1 

case on behalf of the sup
plier firms, that they 
would not have insis:ed 
on pri cc i ncrcasc but for 
the unprecedented price 
rise in the intrnational 
market due to increase in 
oil Prices. This was not 
foreseen. 



. . 't 8 
----- ·- ----- ------ - ----

2 3 4 

l · 65 The delay caused the deplt. The intention in including No furth~raction re(juirc ;; 
a loss of Rs. 1264. 01 the optional atlditionr-.1 to be taken. 
lakhs by not placing fur- requirement seems lo have 
ther order for 1 · 7 Jakh been lo cut out the ti me 
Jines under the repeat or- required in tendering pro-
der cause with in the st- cedures for the l · 7 lak;1 
pulated period agreed up- Jines if and when, ap,Jro-
on with the firms . val for the pul'cln se was 

obtained and foi·eign ex
change becomes avai l.1ble. 
The ex:ra payment ; hat 
case to be made for. l · 7 
l akh Jines compared to 
J · 34Ja kh lineswascnt:rely 
clue to the circumst~'nces 
prevailing in the inte rna
tional markets and were 
not forc:;cea blc or av0ida
ble. 

1-18 The Committee note that the requirement of local telephone 
exchange equi1m1ent and its availability from indigenous procluction 
for the 5 years' period 1978-83 was l'eviewedt in May 1978. The short
fall of 4.61 Iakh lines revealed as result of this review was provision
ally proposed to be met from various sources includiu,g import of 
2.94 lakh lines uncle>r various credits under World Bank/OECF during 
1979-80 to 1982-83. In the notice for tender issued on 4.10.1978 for im
port of equipment, provision was macle for import 1.34 lakh lines of 
cross-bar exchanges to covel:_' the gap upto 1980-81. Provision was 
also made in this notice for tendier for an option for i1lanniug a re
peat order on the same terms and conditions for addition 0£ 1.7 Iakh 
lines to cover the req,uirements upb 1982-83 provided such option was 
exercised: not later than one year from the date of complete of sup
ply of equipment uncle>;,· the original tender. Whereas this tender was 
opened on 29.1.1979, detailed order on three foreign firms 'A', 'W and 
'C' were issuect after a long period of about one aml a haU year i.e. 
on 17.7-1980, 24.7.1980 and 21.5.1980 , respectively. The Committee hacl 
concluded in their earlier Report H1at inordinate delay 9n the part of 
the Department in finalising the main order was that real cause for 
the supplies to refosd ta accept the mp eat order for . the pi·ocurement 
of the optional quantity of 1.7 lakh lines, · which l'esultcrl. in huge 
avoidable expenditme to the tmie of Rs. 1264.01 lakhs. The Committee 
hacl, t:herefore, inter alia recommended fo1· conducting a high level 
enquiry to pin point the i·esponsibility for this lapse. In pmsuance of 
the Committee's recoinmendation, the Government of India had· ap
pointed Simi S. N. Ranganathan, Retd. Member (TD) Telecomnnmi
cations Board as a one man Committee. 
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1.19 The Committee fail to agree with the conclusion arrived at 
by the one . man Com1~ittee that the e'Xtra expenditure of Rs. 1264.01 
lakhs that 'had to he mctured1 for the p1·ocurement of 1 70 011.0 1· 

t• I ' . \H: lllCS 
was en ire Y due to the circumstances prevailing in the int~ruational 
markets and obviously were not foreseeable or avoidahle. Ju fact 
such a plea was earlier placed before the Committee but was not ac
~epted. Another supportin,g plea taken by the one man Committee 
Is that the relevant files clo not indicate the exact reasons for includ
ing this· optional provision for 1.7 Iakh lines in the original tender as 
neither foreign exchange was available nor was financial sanction ob
tainined for this purpose. The very fact that the need to briclge the 
gap for 1981-82 and 1982-83 through imports was patent at aII points 
of time while assessing requirement cf local telephone exchange 
equipment at both the reviews made in May, 1978 for 1978-83 and 
then in November 1979 for 1979-84, contradicts the said contention of 
the one man committee. In fact, the Secretary, Telecommunications 
while deposing before the Committee had clearly admitted that 'if 
the repeat purc'hase order had~ been placed earlier, we could have got 
the equipment at the lower price.' The Committee have no doubt 
that under the then existing circumstances it was a miserable failure 
of the Department of Telecommunications not to take timely steps 
for the necessary foreign excha,gc and obtaining the financial sanc· 
Hon. The Committee are of the firm opinion that the delay in finalis
iJ1g t·he main tender of 1.34 lakh lines has resulted in huge avoidable 
expe~1d1iture to the tune of Rs. 1264.01 lakhs. The Committee there
fore, stron?;lY deprecate the lackadaisical approach on the part of 
the Department of Telecommunications in processing their well es
tablished requirements and also their utter lack of concern for the 
financial interests of the country. The Committee further believe 
that the Deuartment will learn a suitable lesson from the sad ex
perience in this case and take all corrective steps in the light of the 
comments contained in their 53rd Relport (8th Lok Sabha) so as to 
obviate the chances of such recurrence in future. 



.CHAPTER II 

RECOMMENDATIONS AND OBSERVATOINS WHICH HAVE 
BEEN ACCEPTED BY GOVERNMENT 

Recomme11d1ation 

The committee note that the requirerrient of local teleohone ex· 
change equipment and its availability from indigenous pro~luction in 
the context of 'Agreed Programme of Development' for the 5 year 
period 1978-83 was reviewed in May 1978. The requirement was 
then estimated at 15 . 27 lakh lines against the likely supplies of 10.66 
lakh lines from indigenous sources. The shortfall thus estimated at 
'1 . 61 lakh lines was provisionally proposed to be met from various 

:sources including import of 2. 94 lakh lines under various credits 
under World Bank/OECF during 1979-80 to 1982-83. Action for bridg
ing the gap by imports for meeting requirements of 1979-80 and 
1980-81 comprising of 1. 34 lakh lines of cross-bar exchanges equip
ment and 10,000 lines of electronic SPC excharlges (Total 1.44 lakh 
lines) was taken, whereas import requirements for 1981-82 and 
1982-83 were left to be considered later. 

[S .. No. 1 (Para 1.49) of Appendix I to 53rd Report of PAC 
(8th Lok Sabha)] 

Action 'l'aken 

Observation is noted . 

[Ministry of Communications (Department of Telecommul').i
cations), Letter No. 27-11/86-B dated 5-2-1987] 

Recommendation 

A further reassessment of requirement for the next five year 
period 1979_:_84 made in November, 79 (when tender for 1. 34 lakh 
Jines was announced) revealed requirement (including a bit of car
ryover from 1978-79) of 17. 46 lakh lines against the supplies to . the 
tune of 9 .. 8'\l lakh lines expected from all sources leaving an estimat
ed gap of 7. 66 lakh lines. 

[S . No . 2 (Para 1.50) of Appendix I to 53rd Report of PAC 
(8th Lok Sabha)] 

11 -
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Action taken 

Observation is noted. 

[Ministry of Communications (Department of Telecommuni
cations) , Letter No. 27-11/86-B dated 5:..2-1987] 

Recommendation 

The gap between supply and demand was so large that unlike in 
the pa~t it was not possible to restrict import in units of 10,000 lines. 
Thus, it became necessary to consider imports for smaller exchan·g
es also.. As a result of identification of smaller categorv of ex
changes for possible import, the total requirement cam~ to 5. 93 
lakh lines. However, keeping in view the orders already placed and 
a ·decision taken, to restrict provision of cross-bar exchanges upto 
1982-83 import finally decided in November, 1979 was for 1. g3 lak11 
lines . of cros's.:bar switching equipments. 

[S. No. 3 (Para 1.51) of Appendix I to 53rd Report of PAC 
(8th Lok Sabha) 1 

Action taken 

Observation is noted. 

[Ministry of Communications (Department of Teleco:nmuni
cations), Letter · No. 27-11 / 86-B dated 5-2-1987] 

' 

Recommendiation 

The committee also note that in the notice for tender (NIT) issu
ed on 4.10 .1978 for import of equipment provision was made for im
port of 1. 34 . lakJ:i lines .. of cross-par exchanges to cover the gap upto 
f9ao~8i . As the import was to . be financed by World Bank Loan . 
The NIT had to fulfill normal conditions applicable to rnch loans 
which, ~nter-aHa, provides a minimum period of 4 months for keep
ing tender quotations open ior acceptances at the rates quoted. 
The Department . of T.elecommunications have stated that for very 
I,arge ~rders ~nd many bidders, and in cases where in addition, clear
ances have to .be obtained from a number of agencies, the time taken 
often exceeds. the limit of .4 months. In - such · cases, extension of 
validity. is obtained from the tenderers and the World Ba~k." In the 

· present case also, the tenders had extended the viahd1ty upto 

15 .12 .1979 without any pre-conditions. 
~ - . ~ . ··. - - . . . . . 

[S. No .. 4 (Para 1.52) of Appendix I to 53rd Report of PAC 
{8th Lok Sabha)l 
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Action taken 
Observation is noted 

[Ministry of Communications (Department · of Telecommuni
cations), Letter No. 27-11 ./86-B dated 5-2-1987] 

Recommendation 

As a matter of discretio11, provision was also made in the. NIT 
for an _option for placing a repeat · order on the same· terms and 
conditions for addition of 1. 7 lakh lines to cover the requirements 
upto 1982-83 provided such option was exercised not later than one 
year from the date of complete supply of equipment under the ori
ginal order . Letters of in.tent issued to the suppliers on 7 .12. 79 
also incorporated the above-mentioned provisions . Though the antici
pated gap was 1. 5 lakh lines (2. 94-1. 44 as brou·ght out in paragraph 
No . 1. 49) the quantity provided for repeat order was 1. 7 lakh lines 
to cover the slippages of supply from other sources. 

[S. No 5 (Para 1.53) of Appendix I to 53rd Report of PAC 
(8th Lok Sabha)] 

Action taken 
Observation is noted 

[Ministry of Communications (Department of Telecommuni
cations) , Letter No. 27-11/86·-B dated 5-2-1987] 

Re'Commendation 

From the facts brought out above, the Committee have come to 
the inescapable conclusion that in addition to the import of 1.34 
lakh lines for 1979-80 and 1980-91 the need to bridge the gap for 
1981-82 and 1982-83 through imports was patent at ali points of time 
while assessing requirement of local telephone exchange equiPment 
and its likely availability from indigenous production at both the 
review made in May, 1978 for 1978-83 and then in November 1979 
for 1979-84. So much so that on 18/ 20-7-1978· tentative programme 
of import of 2.94 lakh lines of cross-bar exchanges was finalised and 
even list of exchanges for four years 1979-83 was .identifie·d and 
tentative targets for commencement of installation were also indi
cated. The committee are astonished to note that inspite of making 
periodical provisions for import of additional equipment on the basis 
of the established need and for import of atleast this much equipment 
·and the fact that the orde·r for it was to be placed within one year 
to take advantage of the rates already agreed upon with. the foreign 
supplier of 1.34 lakh lines, the Department did not bother to think 
about the matter with the seriousness it deserved. While 
making the• proposal to undertake firm ac;tion for import of 1.34 lakh 
lines of cross-bar exchange equipmenti to cover the gap. for 1979'-'80 
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and 1980-81 with imports, the gap for 1981-82 and 1982-83 was left 
to be covered after a fresh review later (which was made in Nov
ember, 1 19791). The Committee feel that the later part of this pro
posal had overtaken the entire Department and the Question of 
import of additional 1. 7 lakh lines under repeat order clause was 
re:egated to the second position and then completely lost ·"ight of. 

[S .. No. 6 (Para 1.54) of Appendix I to 53rd Report of PAC 
.i. (8th Lok Sabha)] 

t , Action Taken 

Observation is noted. 

[Ministry of Communications (Department of Telecommuni
cations), Letter No. 27-11/86-B dated 5-2-19871 

Re·~ommenclation 

This also shows lack of coordination and understanding between 
various units of the same Department :connected with periodkal 
assessment of the requirements of telephone exchanges equipment for 
local exchanges and those responsible for procuring such equipment 
from abroad. Otherwise the provision already made for import 
of J.7 lakh lines under repeat order clause and likewise the imporL 
requirements for the· four years 1978-83 having been ider.tified 
as early as in May 1978 when the review for overall requirement 
was conducted by the Department, could not have been overlooked. 

[S . No . 8 (Para 1.56) of Appendix I to 53rd Report of PAC 
(8th Lok Sabha)] 

Action Taken 

Observation is noted. 

[Ministry of Communications (Department of Telecommuni
cations), Letter No. 27-11/86-B dated 5-2-1987] 

Recommendation 

The Committee find that the proposal to import 1.34 _lakh lines 
was finally approved by the Minist~r of Communications on 4-9-1979', 
by the Minister of Finance on 30-10-1979' and the detailed orders 
were placed on the three foreign suppliers on 21-5-1980, 17-:7-80 and 
24-7-80, respectively. Thus, instead of the stipulated period, of 4 
m.o1'ltl1S, it took the Department about 16 to l'8 months to "finalise . the 
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orders. The most regrettable part of the case is that it took the 
Department 5, to 7 months to issue the final orders even after the 
release of the letters of intent on 7-12-1979. 

[S . No . 14 (Para 1.62) of Appendix I to 53rd Repirt of PAC 
(8th Lok Sabha)] 

Action Taken 

Observation is noted. 

Ministry of Communications (Deptt. of Telecommunica
tions), Letter No. 27-11/86-B dated 5-2-1987] 

Recommendation 

In justifying the extraordinary longtime taken in processing the 
case, the Deptt. of Telecommunications have furnished a long list of 
events leading to finalisation of the order. Review of the itemwise 
analysis of the events mentioned in the list, shows that the case was 
handled at all levels in a very casual and slipshed manner. 

[S . No . l:t (Para 1 .60) of Appendix I to 53rd Report of PAC 
(8th Lok Sabha)] 

Action Takeh 

Observation is noted. 

[Ministry of Communications (.Deptt. of Telecommunica
tions), Letter No. 27-11/86-B dated 5-2-1987] 

Re~ommendation 

The Committee find that a lot of other formalities such as appro
val by the Minister of Communications/Finance, Department of 
Economic Affairs, clearance from World Bank, DGT etc, were gone 
through after the high level committee had recommended place
ment of orders for import of 1,34,000 lines which took further four 
and a half months enabling the Department to issue only Advance 
Purchase Orde·r/Letter of intenu to the three firms, followed by 
further dialogue with these firms for finalisation of the material 
list by deputing their representatives for direct discussions on vari
ous points. 

Iu was only after completion of all these requirements that de
tailed purchase orders could be released on these firms from 21-5-80 
to 24-7-80. There may be scores of import orders from various 
.Ministries/Departments of the Government of India including those 
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for the .vital sectors like Defence etc .. involving ~uch bigger amounts. 
The Committee wonder whether this ·much time is taken in all these 
cases. The crux of the matter is that in reply to the Committee's 
query whether the Department did not visualise all these dii'ficulties 
at the time of floating the tenders, the Secretary, i'elecommunica
tions stated in evidence that 'that is usual time which we thought 
was sufficient for finalising the tender evaluation. The only thing wr= 
wanted was to take advantage of the price preference and try to 
keep it that way.' The other problem mentioned in this context by 
the Secretary was t.hat in the tenders from three Japanese firms 
the prices quoted varied. The qu'otation from the lowest one 

provided for some equipment which had not generally been used 
here, so the Department wanted a technical evaluation/exposition 
as to how that equipment would work. The Committee agree that 

. this may have delayed processing of the order to some extent but 
the overall time taken in finalising the order is so large that it can
not be justified on any count. 

[S. No. 14 (Para 1.62) of Appendix I to 53rd Report of PAC 
(8th Lok Sabha)] 

Action Taken 

Observation is noted. 

[Ministry of Communications (Deptt. of Telecommunica
tions), Letter No . 27-11/86-B dated ·5-2-1987] 

Recommendation 

Yet another aspect which baffles the Committee is that the letters 
of intent were issued on 7-12-79. While accepting the offers of the 
three Japanese firms, the letters, inter-alia, stated that the price for 
exchanges would be the same as quoted in the summary of prices in 
the firm;~ original offer of 29th Jan. 79 and will include the additional 
quantities as indicated in the subsequent correspondence exchanged. 
Earlier to that, one of the suppliers in their letter dt. 4-12-79 ·had 
agreed to the extension of the validity of their offer on the same 
terms and conditions and so had agreed the other two firms. The Com
mittee fail to understand how these firms finally refused to honour 
their commitment when they had kept silent about this aspect in res
ponse to the letters of intent. The Committee note from the corres
pondence furnished by the Deptt. of Communications in this regard, 
that the earliesti communications about refusing to accept the rep.eat 
order ·on the same terms and conditions was dt. 2nd May 80 (after 
a gap of ·5 .months) ·when one of the firms referred to above had,: in · ''-
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their letter addressed to the DGP&T stated that 'As you are aware, 
the tender for 1,34,000 lines was opened on 30-1-79 and during this 
long period of over 18 months, many unprecedented changes in prices 
have taken place in the world markets resulting in sharp upward in
creases .. In view of the unp1~ecedented and uncontrolable circumstan
ces, our Head Office against their wishes has been compelled to revise 
their offer regarding clause 5.3 of your tender relating to acceptance 
of additional orders for similar telephone exchanges on a repeat order 
basis upto a total of 1.7 lakh lines. The same firm in their letter of 
acceptance of the detailed orders dt. 14-8-80 for supply of 1.34 lakh 
lines defining this situation as 'Force majure' had stated; 'moreover, 
it is not known to us as to what quantities and when enquiry for 
repeat orders will be floated by you'. Yet another firm, while accep
ting the detailed order placed on them on 21-5-80 had in their letter 
dt. 20-6-80, inter-alia, stated that 'A very long time has elapsed bet
ween issuance of your tender and · placement of order for the present 
contract and moreover we feel there will be still further gap by the 
time you issue the actual enquiry for additional exchanges. We 
therefore, reserve the right to consider our prices depending upon the 
price situation at that time and we will submit the offer accordingly.' 

[S. No. 15 (Para 1.63) of Appendix I to 53rd Report of PAC 
(8th Lok Sabha)] 

Action Taken 

Observation is noted. 

[Ministry of Communications (Deptt. of Telecommunica
tions), Letter No. 27-11/86-B dated 5-2-1987] 

Recommendation 

The committee feel that since the highest increase in oil price was 
between Jan. and Nov. 79> and the extension of validity period of the 
offer upto 15-12-79 had been accepted by these firms without any 
precondition, the plea of increase in oil price does not hold good. As 
stated earlier, the delay had caused the exchequer, according to Audit 
estimation, a loss of Rs. 1264.01 lal)hs by not placing further order for 
1.7 lakh lines under the repeat order clause, within the stipulated 
period agreed upon with the firms. This aspect of the affair is most 
regrettable. 

[S. No. 1.7 (Para 1.65) of Appendix I to 53rd Report of PAC 
(8th Lok Sabha)] 
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Action Taken 

Observation is noted. 

[Ministry of Communicatio11s (Deptt. of Telecommunica
tions) , Letter No . 27-11/86-B dated 5-2-1987] 



CHAPTER III 

RECOMMENDATIONS AND OBSERVATIONS WHICH THE 
COMMITTEE. DO NOT DESIRE TO PURSUE IN THE LIGHT OF 

THE REPLIES RECEIVED FROM GOVERNMENT 

- - NIL--
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CHAPTER IV 

RECOMMENDATIONS AND OBSERVATIONS REPLIES TO 
WJ:IICH HA VE NOT BEEN ACCEPTED BY THE COMMITTEE AND 

WHICH REQUIRE REITERATION 

Recommendatiori 

The question for which a satisfactory answer is required by the 
Committee is : why action for processing of repeat order for 1. 7 lakh 
lines was not initiated simultaneously with the floating of inde·nt for 
import of 1.34 lakh lines pending further review of the overall 
requirement la ter on when the need for import of this much cross
bar equipment had already been established and even a decision had 
also been taken during further review in November, 1979 that the 
cross-bar equipment should be obtained upto 1982-83. The Commit
tee find that there is absolutely no acceptable explanation 
forthcoming from the Department. The supplies could have been 
staggered over a period to t ailor out financial arrangements. The 
Secretary, Telecommunications, admitted during evidence that 'if the 
repeat: purchase order had been placed earlier, we could have got the 
equipment at the lower price'. The Committee, therefore, have no 
choice but to concur with the Audit observation that the delay in 
finalising the main tender of 1 . 34 lakh lines resulted in huge avoid
able expenditure to the tune of Rs. 1264 . 01 lakhs. The· Department of 
Telecommunications is squarely responsible for this costly lapse. 
The least that the Committee expect is that a high level enquiry must 
be conducted expeditiously to pinpoint the responsibility for this 
lapse and action must be taken against the officers responsible for this 
costly lapse and the steps taken in that direction intimated t.o the 
Committee. ! i 

[S. No. 7 (Para 1. 55) of Appendix I t() 53rd Report of PAC 
(8th Lok Sabha)] 

Action Taken 

Shri S. N. Ranganathan, Retd. Member (TD) of Telecom Board 
has been appointed as One Man Committee to pinpoint the responsi
bility for the lapses resulting in avoidable expenditure of Rs. 1264.01 
lakhs. Copy of notifi.cation No. 13-15/84-MMD (Vol. II) dated 
26-11-86 is enclosed. The report is awaited. The recommendations of 
the Committee and the action taken by Government thereon, will be 
intimated to the PAC in due course. 

21 
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[Ministry of Communications (Deptt. of Telecommunications), 
Letter No. 27-11/86-B dated 5-2-1987] 

ANNEXURE 

(To be published in the Gazette of India, Part I, Section I) 

Government of India 

Department of Telecommunkations 

Sanchar Bhawan, New Delhi 110 001. 

No. 13-15'1/84-MMD (Vol II) Dated: November, 26, 1986 

RESOLUTION 

In pursuance to the recommendations of Public Accounts Commit
tee in 53rd Report (1986-87) 8th Lok Sabha regarding extra expendi
ture on purchase of Crossbar Telephone Equipment for various Ex
changes, the Government of India have appointed. Shri S. N. Ranga
nathan, Retd. Member (TD) , Tele·communications Board as One-man 
Committee. 1 I 

2. The terms of reference of the Committee are:-

(a) To pinpoint: the responsibility for the lapses resulting in 
avoidable expenditure of Rs. 1264.01 lakhs in connection 
with ordering of 1.34 lakh lines. 

(b) To examine the methodology of periodical review of re
quirement of various types of equipment for the country's 
network so as to make it more realistic. 

(c) To review the present procedure, process of study & evalu
ation of tenders and indicate action to be taken to simplify 
the same and make it more realistic and business like so as 
to avoid inordinate delay. 

3. Tlte Committee will devise its own procedure and may call for 
such information and take evidence as it may be consideren neces-
sary. J 

4. The Headquarters of the Committee will be in New Delhi. 
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5. The Committee will make its recommendations within a period 
of two months from the date of its formation. 

I 
No. 13-15/84-MMD (Vol.-II) 

Sd/
(ISHWAR CHANDER) 

Assistant Director General (MT) 
Dated: November 26, 1986. 

ORDER: Order that a copy of the Resolution be communicated to 
the Public Accounts Committee, New Delhi C&AG., New 
Delhi and other concerned. 

Ordered also that the Resolution be published in the Gazette of 
India for general information. 

Sd/
(ISHWAR CHANDER) 

Assistant Director General (MT) 

Recommendation 

The Committee would also like the Department to examine the 
methodology of periodical reviews of requirements of various 
types of eqiupments for the country's telecom network so as to 
make it more realistic. 

[S .. No 9 (Para 1.57) of Appendix 1 to 53rd Report of PAC (8th 
Lok Sabha) .] 

Action Taken 

The terms of reference of the one man committee appointed in 
persuance to recommendation arising out of Sl. No 7 Para 1.55, 
includes examination of the methodology of periodical review of 
requirement of various types of equipment for the country's tele
com. network so as to make it more realistic. Report is awaited. 

[Ministry of Communications (Deptt. of Telecommunications), 
Letter No . . 27-11/86-B dated 5-2-1987] 

Recommendation 

Inordinate delay in finalising the tender will have totally de
moralising effect on the tenderers and wo·uld naturally result in 
the tenderers playing safe in giving their tender quotations. This 
would deprive the Department the opportunity of getting competi
tive bids and efficient execution of the works. The Committee, 
therefore, recommend that if the department :considers that four 
months time is not sufficient in dealing with the tenders they 
should prescribe suitable realistic time limit within which tenders 
must be finaJised, 
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S. No. 11 (Para 1.59) of Appendix I to 53rd Report of PAC 
(8th Lok Sabha)] 

Action Taken 

The terms of. reference of the one man committee appointed in 
pursuance to recommendation arising out of 81. No 7 para 1.55 in
c;ludes examination of the present procedure, process of study and 
evaluation of tenders and indicate adion to be taken to :simplify 
the same and make it more realistic and businesslike so as to avoid 
inordinate delay. 

[Ministry of Communications (Department of Telecommuni
tions), Letter No . 27-11/86-B dated 5-2-1987] 

Recommendation 

·· The first in the series is the appointment of four Committees 
one after the other to process the t ender offers from various 
angles. Though the Ministry have pleaded that it was not appropri
ate to combine and entrust all these functions to one team as these 
were constituted to perform different functions, a perusal of the 
personnel of these committees reveals that some of the members 
were common in these committees. Not only· that, the two officers 
constituting the study team deputed to Japan which took 21 days 
to visit that . country and submit its report were also members of 
the Tender Evaluation Committee (TEC) which already had taken 
3 months to evaluate six offers received against tender enquiry. 
The committee have every reason to believe, though in retrospect, 
that the functions of the high level, committee, which took further 
45- days to examine the report of TEC and that of the study team 
to .Japan, could conveni'ently be clubbed into one committee and 
the same team could have been despatched to Japan, if at all neces
sary, simultaneously with the appointment of the TEC . The entire 
process of study, evaluation and acceptance of tenders could have 
been simplified in a very realistic and businesslike manner and the 
inordinate delay could have been easily avoided. This in itself is a 
sad commentary on the planning of projects of this , magnitude by 
the Department of Telecommunications. 

[S. No. · 13 (para 1.61) o'f Appendix r · to 53rd Report of PAC (8th 
Lok Sabha) .J 

Action Taken 

The· terms· of reference . of -the one man committee appointed in 
pursuance tci recommendation arising o~t of $.L No, 7 .Para 1.\)5 , in ... 
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eluded examination of the present procedure, proceH of study and 
evaluation of tenders and indicate action to be taken to simplify 
the same and make it more realistic and business-like so as to 
avoid inordinate delay, 

[Ministry ef Communications (Deptt. of Telecommunications), 
Letter No. 27-11-86-B dated 5-2-llil87] 

Recommendation 

The Committee have no doubt that inordinate delay on the part 
of the Department in finalising the main order was the real cause 
for the suppliers to refuse to accept the repeat order. The Com
mittee cannot accept the Department's pleading of the case on 
behalf of the supplier firms that 'they would not have insisted on 
price increase but for the unprecedented price r ise in the inter
national market due to increase in oil prices.' This was not fore
seen. 

[S. N~. 16 (Para 1.64) of Appendix I to 53rd Report of PAC 
(8th Lok Sabha).] 

Action Taken 

CJbservation is noted. . . 
[Ministry of Communications (Deptt. of Telecommunications), 

Letter No. 27-11-86-B dated 5-2-Ul87] 



CHAPTER .V 

RECOMMENDATIONS AND OBSERVATIONS IN RESPECT OF 
WHICH GOVERNMENT HA VE FURNISHED INTERIM REPLIES 

NEW DELHI; 

January 24, 1991 
M'a:gh~-4~ -19ii - ·(S-) -

-NIL-
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SdNTOSH MOHAN DEV 
Chairman, 

Public Accounts Committee. 
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Sl. No. 

1 

APPENDIX II 

Statement of Conclusions/Recommendations 

Para :Ministry /Deptt. 
concerned 

Recommendations/ 
Conclusions 

2 

1 .18 

------ ------- ----··------ -

3 4 
-----·-- ---------- ------ -- - --- ·-------------------·--

Ministry of Communications 
(D .;ptt. of Tel ecommunications) 

The Committee note that the requirement of local telephone ex
change equipment and its availability from indigenous production 
for the 5 years' period 19>78-83 was reviewed in May 1978. The 
shortfall of 4.61 lakh lines revealed as a result of this review was 
provisionally proposed to be met from vario'Us sources including 
import of 2.9'4 lakh lines under various credits under World Bank/ 
OECF during 1979-80 to 1982-83. In the notice for tender issued 
on · 4.10.1978 for import of equipment, provision 'was made for im
port of 1.34 lakh lines of cross-bar exchanges to cover the gap 
upto 1980-81. Provision was also made in this notice for tender 
.for an option for placing a repeat order on the same terms an_d 
conditions for addition of 1.7 lakh lines to cover the requiremeqts 
upto 1982-83 proviided . such option was exercised not later than 
one year from the date of complete supply of equipment under 
the original tender. Whereas this tender was opened on 29.1.1979, 
detailed order on three foreign firms 'A', 'B' . . and 'C'. were issued 
after a long per.iod of about one i' and a half year i.e. on 17.7.1980 
24. 7 .1980 and 21. 5 .1980, respectively. The Committee had conclud-

N 
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ed in their earlier Report that inordinate delay on the part of tne 
Department in finalising the inain order was the real cause for the 
suppliers· to refuse to accept the repeat order for the procurement 
of the optional quantity of 1.7 lakh lines, which resulted in huge. 
avoidable expenditure to the tune of Rs. 1264.01 lakhs. The Com
mittee_ had, therefore, inter alia recommended for conducting a 
high level enquiry to pin po:nt the responsibility for this lapse. In 
pursuance of the Committee's recommendation, the Government of 
India had appointed Shri S. N. Ranganathan, Retd. Member (ID) 
Telecommunications Board as a one man Committee. 

The Committee fail to agree with the conclusion arrived at by 
the one man Committee that the extra expenditure of Rs. 1264.01 
lakhs that had to be incurred for the procurement of 1,70,0QO lines 
was entirely due to the circumstances prevailing in the internatio
nal markets and obviously were not foreseable or avoidable. In 
fact such a plea was earlier placed before the Committee but was 
not accepted. Another supporting plea taken by the one m an 
Committee is that the relevant fil es do not indicate the exact rea
sons for including this optional provision for 1.7 lakh lines in the 
origin '.11 tender as neither foreign exchange was ava.ilable nor was 
financial sanction obtained for this purpose. The very fact that 
the need to bridge the gap for 1981-82 and 1982-83 through imports 
was patent at all points of time while assessing requirement of 

"\. l"..i 
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local telephone exchange aquipment at both the reviews made in 
Jv.1ay, 1978 for 1978~83 and then in :November 1979 for 1979~84, 

contradicts the said contention of the one man Committee. In fact 
the Secretary, Telecommunicaions while depositing before the Com
mittee had clearly admitted that 'if the repeat purchase order had 
been placed earlier, we could have got the equipment at the lower 
price' .. The Committee have no doubt that under the then existing 
circumstances it was a miserable failure of the Department of Tele
communications not to take timely steps for. the necessary foreign 
exchange and obtaining the financial sanction. The Committee are 
of the firm opinion that the delay in finalising the main tender of 
1.34 lakh lines has resulted in huge avoidable expenditure to the 
tune of Rs. 1264.0 lakhs. The Committee therefore, strongly depre
cate the lackadaisical approach on the part of the Department of 
Telecommunications in processing their well established require
ments and also the:r utter la,ck of concern for the financial interests 
of the country. The Committee further believe that the Depart
ment will learn a suitable lesson from the sad experience in this case 

. and take all corrective steps in the light of the comments contained 
in their 53rd Report (8th Lok Sabha) so as to obviate the chances 
of such recurrence in future . 
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· PART-Il 

MINUTES OF THE 19th SITTING OF THE PUBLIC ACCOUNTS 
COMMITTEE HELD ON 11-1-1991 IN COMMITTEE. RG_GM 'C' PAR

.LIAMENTARY HOUSE ANNEXE 

The Committee sat from 1500 hrs. to 1600 hrs. 

PRESENT 

Shri Sontosh Mohan Dev-Chairman 

MEMBERS 

2. Shri Mallikarjun 

3. Shri Manjay Lal 

4. Shri Kailash Meghwal 

5. Shri M. S. Pal 

6. Shri Ajit Kumar Panj ai 

7. Shri Janardhana Poojary 

8. Shri H. Hanumanthappe. 

9. Shri Sunil Basu Ray 

10. Dr. Nagen · Saikia 

11. Shri Vishjit P. Singh 

12. Shri Rameshwar Thakur 

13. Shri A. N. Singh Deo 

~SECRETARIAT 

1. Shri G. L . Batra-Joint Secretary 

2. Shri G. S. Bhasin-Director (PAC) 

3. Shri B. S. Johar-Under Secretary 

4. Shri K. C. Shekhar~Assistant Director 

REPRESENTATIVES OF AUDIT 

1. Shri S .. Saundararajan-ADAI 

2. Shri S. B. Krishan-Principal Director 

3 .. Shri A. K. Menon-DG Defence Audit 

4. V. A. Mahajan-DG Telecom Audit 
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· ·~ ·. 5: Shri D. S .. Iyer-DG (ESM) 

• 
1 

• · • 6: ·shri T. Sethun1adhava11-Principal Director 

7. Shri K. Krishnan-Director 

3-, Mrs. Ajanta payalun-D~rector 

9. Mrs. Sudarshana Talpatra-Director 

2. The Committee considered the following draft Reports and 
adopted· the same subject to certain modifications and amendmentS 
as indicated in Annexures I and IF: 

· (i) Draft Report on Action Taken on the 53rd Report of P:AC 
(3th LS) re . Avoidable· extra expenditure on the purchase 
of cross-bar telephone exchange equipment for variol;IS 
exchanges. 

(ii) xxx xxx xxx xxx 

(iii) xxx xxx xxx xxx 

(iv) xxx xxxx xxx xxx 

3. The Committee authorised the Chairman to :finalise these 
draft Reports in the light of verbal changes and minor modifica
tions/ amendments arisin·g out of factual verification by the audit 
and present the reports to the House. 

4, xxxx xxx xxx xxx 

5. xxxx xxx xxx xxx 

The Committee then adjourned. 



ANNEXURE I 

AMENDMENTS/MODIFICATIONS MADE BY THE PUBLIC ACC
OUNTS COMMITTEE IN THEIR DRAFT REPORT ON ACTION 
TAKEN ON THEtil 53RD REPORT (8TH LOK SABHA) RELA,TING 
TO AVOIDABLE EXTRA EXPENDITURE ON THE PURCHASE 
OF CROSS-BAR TELEPHONE EXCHANGE EQUIPMENT . FOR 

. : : ... :.: 
)~A.GR . :: · .PARA 
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LIST OF AUTHORISED AGENTS FOR THE SALE OF LOK SABHA 
SECRETARIAT PUB LI CA TIO NS 

SI. 
No. 

Name of Agent 

ANDHRA PRADESH 
1. Mis. Vijay Book Agency, 

11-1-477, Mylargadda, 
Secunderabad-500 361. 

BIHAR 

2. Mis. Crown Book Depot., 
Upper Bazar, Ranchi (Bihar). 

GUJARAT 

3. The New Order Book Company, 
Ellis Bridge, Ahmedabad-380 006. 
(T. No. 79065) 

MAD HY A PRADESH 

4. Modern Book House, Shiv Vilas Place, 
Indore City (T.No. 35289). 

MAHARASHTRA 

5. Mis. Sunderdas Gian Chand, 
601, Girgaum Road, Near Princes Street, 
Bombay-400 002. 

6. The International Book Service, 
Deccan Gymkhana, Poona-4. 

7. The Current Book House, Maruti Lane, 
Raghunath Dadaji Street, 
Bombay-400 001. 

8. Mis. Usha Book Depot, 'Law Book 
Seller and Publishers' Agents 
Govt. Publications, 585, Cbira Bazar, 
Khan House, Bombay-400 002. 

9. M & J Services, Publishers, Representa
tive Accounts & Law Book Sellers, 
Mohan Kunj, Ground Floor, 68, Jyotiba 
Fuelc Road Nalgaum, Dadar, 
Bombay-400 014. 

IO. Subscribers Subscription Services India, 
21, Raghunath Dadaji Street, 2nd Floor, 
Bombay-400 001. 

TAMlL NADU 

11. Mis. M.M. Subscription Agencies, 
14th Murali Street (1st Floor), 
Mahalingapuram, Nungambakkam, 
Madras-600 034. 
(T.No. 476558) 

SI. 
No. 

Name of Agent 

UTTAR PRADESH 

12. Law Publishers, Sardar Patel Marg, P.B. 
No. 77, Allahabad, U .P. 

WEST BENGAL 

13. Mis. Madimala, Buys & Sells, 123, Bow 
Bazar Street, Calcutta-I. 

DELHI 

14. Mis. Jain Book :Agency, 
C-9, Connaught Place, New Delhi, 
(T.No. 351663 & 350806) 

15. Mis. J .M. Jaina & Brothers, 
P. Box 10201 Mori Gate, Delhi-110006 
(T.No. 2915064. & 230936). 

16. Mis. Oxford Book & Stationery Co., 
Scindia House, Connaught Place, New 
Delhi-110001. (T. No. 3315308 & 45896) 

17. Mis. Bookwell, 2172, Sant Nirankari 
Colony, Kingsway Camp, 
Delhi-110 009. (T. No. 7112309). 

18. Mis. Rajendra Book Agency, 
IV-DR59, Lajpat Nagar; Old Double 
Storey, New Delhi-110 024. 
(T. No, 6412362 & 6412131). 

19. Mis. Ashok Book Agency, 
BH-82, Poorvi Shalimar Bagh, 
Dclhi;110 033. 

20. Mis. Venus Enterprises, 
B-2185, Phase-II, Ashok Vihar, Delhi. 

21. Mis. Central News Agency Pvt. LU. , 
23190, Connaught Circus, 
New Delhi-110 001. (T. No. 344448. 
322705, 344478 & 3:44508). 

22. Mis. Amrit Book Co., 
N-21, Connaught Circus, 
New Delhi. 

23. Mis. Books India · Corporation Pub
lishers, Importers & Exporters, L-27, 
Shastri Nagar, Delhi-110 052. 
(T. No. 269631 & 714465). 

24. Mis. Sangam Book Depot, 
437814B, Murari Lal Street, Ansari 
Road, Darya Ganj, 
New Delhi-110 002. 
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